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.elves or whose tathe., or mothers 
own houses in New Delhi:Delhi but 
are occupying Government accommod-
ation without obtaining certificates of 
e;igibility as required under the rule&, 
have been examined; and 

(b) if so, the result thereof'! 

The Depat7 MlDIster of Works, 
o ~ and 8uppl7 (8hrl ADU K_ 
Chanda): (a) .No, Sir; 63 cases of 
officers who either themselves or their 
parents own houses in Delhi!New 
Delhi and who are in oecupation cf 
Government accommodation have yet 
to be decided. 

(b) 80 such cases have been finalised 
and the decisions taken in respect of 
th" officers concerned are as follows:--

(l) 45 have been declared .oligible 
for Government accommoda-
tion on payment of normal 
rent; 

(2) 8 have been allowed to stay 
for a specified period ranging 
from 3 to 6 months ,)n !hp. 
merits of the individual cases 
on payment of normal lent; 

(3) II have been declared ~ b e 

on payment of enhanced rent; 
and 

(4) 18 have been declared ineligi-
ble but have been allowed 
time to vacate Government 
accommodation· subject to 
payment of enhanced rent. 

80_ for Madras Dock Worken 

.1531. 8hrl T8Jll8Dlaai: Will Lhe 
Minister of Labour and Employment 
be pleased to state: 

(a) whether the Madras Dock 
Labour Board has constructed any 
houses ·for dock workers as the Bom-b.,. Dock Labour Board has done; and 
(b) if not. the reasons therefor? 

The Deput7 MlDlster of Labour 
(Shit Ab14 All): (a) No. 

(b) Due to paucity of funds. Steps 
are however being taken bv the 
B"':rd to make a modest beginninll to 

construct houses for its workers out 
of its Welfare Fund. 
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ManuflUliture 01 Rand-made Paper Ia 
Aadhra Pradesb 

2148. 8hrl Madbusudau Bao: WiU 
the Minister of Commerce aDd ludua. 
try be pleased to state: 

(a) whether any financial assistanco 
has been extended to the individuala 
or societies in Andhra Pradesh for the 
manufacture of hand-made paper in 
the State: 

(b) if so, the amount I)f total finan-
cial assistance given to such Societies 
during 1958-59 and 1959-60; nnd 

(c) the total production (If each 
Society during the same period? 

The MIDlster of Industry (8hrl 
Manubhal 8bah): (a) Yes, Sir. 




